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THE BEPUT CHAIRMAN: The
Law Minister is here and to heard it.
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(Interruptions).

SHRI JAGESH DESAI (Maharashtra):
Madam, not a single leader of the Op-
position parties is present at the time
of this discussion. It is quite unfortunate.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MARGARET ALVA):
Madam, there is. a meeting going on in
the Home Minister's Office which was
agreed to much earlier. The meeting is
being held to make some nominations for
the financial Committees. The Home
Ministry has invited all the Opposition
parties. All the Opposition Leaders will
be here in another five minutes.

SHRI, SANGH PRIYA GAUTAM
(Uttar Pradesh): Mrs. Alva, thank you
for your intervention.
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THE DEPUTY CHAIRMAN: Shrimati
Jayanthi Natarajan to second the Motion.
.. (Interruptions)

You are clapping in advance because
you don't want to clap with them after-
wards?

SHRI SATISH AGARWAL: She is my
neighbour. . . . (Interruptions)

THE DEPUTY
means you are
.. (Interruptions)

CHAIRMAN: That
clapping out of fear.

SHRI GURUDAS DAS GUPTA
(West Bengal): Madam, we are appreciat-
ing the emerging women power.
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SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu): We have emerged,
Madam, [ rise to support the Motion of
Thanks on the President's Address.

In his Address, Rashtrapathi Ji has
viewed the national scene with a justi-
fiable sense of optimism. The President
has said: "The optimism and self-assur-
ance evident last year has been vindicat-
ed; the country has made the turnaround
initiated by the new economic and other
policies of the Government. The peo-
ple have responded handsomely by reas-
serting their faith in social Stability.
Democratic institutions and fundamental
values such as the rule of law have been
strengthened. Our country has improved
its standing in the global community and
now stands poised to become one of the
rapidly growing economies of the world."
This is what the Rashtrapati Ji has said.

The President's Address this year was
remarkable and unique for a particular
reason. The achievements of the past
years and the tasks ahead of us in the
coming years were not just merely ful-
filment of eclectoral pledges of a party
in power, not merely the exercise of gain-
ing political advantage of narrow com-
petitive populism, but it was the result
of a far greater vision, a vision of India,
a vision of the future, a vision of a
truly international India where the peo-
ple of this country can stand soulder to
Shoulder with the biggest, the strongest
and the most powerful democracies and
economies in the world. It was the ful-
filment of a national commitment. It
was a major steps towards what India is
going to be in the future, towards tapp-
ing the manpower, towards tapping the
tremendous talent and potential that lie
in this country, that have been kept
under chains because of lack of progress
in recent times.

From economic policies to agricultural
policies, from communalism to seeking
normal relations with Pakistan, from
restoring the democratic process in Kash-
mir to encouraging trade with USA, the
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President has rightly enunciated and
reiterated India's time-honoured program-
mes and objectives.

Madam, I would like to make a special
reference to Rashtrapati Ji's reference
to communalism and to the Ayodhya
verdict, ~which my  colleague, Mr.
Pachouri, has referred to in great detail.
I do not want to tread on the same
ground, hut I would like to begin what
I have to say before this hon. House
by adverting to it for a special reason.
Fundamentalism and communalism, are
the single greatest enemy of the civilised
society today. It exposes our deep in-
security and reduces the otherwise cul-
tured people to the lowest common
denominator of narrow minded chauvin-
ism and violence. In such a barbaric
society it is the women who will be the
worst affected. I! do not know how many
of us have seriously considered this, but
in all these years that I have been in
Parliament, in the few years that I spent
while working with the Human Rights
Movement, one fact that has stood stark-
ly out is this. It does not matter Which
religion it is, it does not matter which
class of society it is, it does not matter
which cast we are referring to it is the
women who are always the worst suf-
ferers, and in a society where funda-
mentalism bears the lowest common
denominator, where the most primitive
urge-; of the society begin to surface, the
people who are affected the most are
women. I do not say this lightly. 1 say
this for a reason. Even if you take the
practice of Sati during the British time,
when Lord William Bentinck abolished
Sati, research has found that whenever
there were economic constraints, whenever
there were difficulties in society whenever
people found that daily life was being
threatened with some kind of difficulty,
a kind of insecurity made them want to
reassert an identity—perhaps the identity
of a community, perhaps the identity of
a caste. They began to find pride in
chauvinistic attachment to either their
region or to their caste or to their eom-
munutiy and women were considered the
trophies, women were considered the chat-
tels by this kind of narrow-minded peo-
ple That is why in today's India when
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our daily life is being threatened by
various kinds of insecurity—our economic
insecurity insecurities of day-to-day life,
it is the women who become the im-
mediate target. This is why when a
yound girl from a particular caste mar-
ries a boy from a lower caste, the peo-
ple of the village get together and hang
her. This is what happened in Haryana
recently. This is why when a giri belong-
ing to the Hindu religion or to Islam
marries a boy from another religion, im-
mediately communal riots break out. The
sense of toleranece that we have been
fostering from Independence is, to my
mind, rapidly geting. eroded. Again, what
we fail to see while we are discussing at
great length the effects of communalism
and fundamentalism in. our society what
we fail to see is, it is the women who
are being harmed, it is the women who
are being told that they should cover
their heads with sarees or chunnis and
go back inside. Every religion, no matter
which it is, finally turns around and
tells the women that their job is to stay
at home and that they Should not go
out. It is up to them to keep up the
honour of the religion by staying at
home, by not coming out, by not parti-
cipating in the progress of the society.
Madam, it is true that women will be
the total sufferers, if fundamentalism and
coninwunalism are allowed to go uncheck-
ed in our polity today.

Madam, personally speaking, I do not
want to 30 into the details. I do not
want to go into the history. I would
like to apologise, if what I am going ta
say causes offence to anybody. But it
amazes me that anybody could emotional-
ly get worked up so much. Many parties
may resort to expression of genuine
emotion, political expediency. We may
resort to political expediency. The op.
position parties may resort to political
expediency. All of us may report to, from
time to time. political expediency. 1
am not talking about that but about
genuine emotion. [ understand that re-
ligion is a very fundamentally emotional
issue. History is replete with examples
of how in the name of religion, wars



799 Motion of Thanks

have been fought, wars have been won,
wars  have been lost, how people have
been killed, how societies have been
destroyed. I understand all that. But to-
day's India, I for one fail to see how all
this passion, outrage, excitement, murder,
mayhem, killing, riots can be excited
Over an issue like Ayodhya in  the
name of Ram. If alt this passion
and excitement had been directed to-
wards getting one man or one woman
getting a job, towards getting one girl
child educated, towards saving one
female foetus from being killed as
birth, if all this passion and enthu-
siasm and outrage had been  directed
to achieve one job for one human
being in this country, then, it would
have been well worth it.  But it would
like to say with great regret that the
actual motivation of this kind of an
outrage is, perhaps, a political moti-
vation and to keep it at the political
level is one thing. But today we have
reached the Lakshman rekha, once
we cross this rekha, the society would
be destroyed. Madam, we have seen
what has begun to happen, one kind
of fundamentalism, one kind of an
outrage immediately breeds a reac-

tion breeds a backlash, immediately
breeds fundamentalism in another
religion. Please see what has happen-
ed in the past. This House  has
witnessed uproarious scenes over
what has  happened in  Maharashtra.
Today, Shri  Suresh Pachouri has

dealt with what Shri Bal Thickeray
has said, at great length. We have

been raising this issue in this House.
Madam, he said that he was groud of
Nathu Ram Godse. He said that
Mahatma "Gandhi was not the Father
of the Nation. He said that even
though Mahatma  Gandhi said he
would die if the country was parti-
tioned, vet the country was  partition-
ed. He said that only Maharas-
trians should live in Bombay. He
has said so many things. At that
time, whatever he said could have

been dismissed as the ravines of an
insecure human being  But today
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that cannot be  dismissed  because he
has also declared that he controls
the Government  of Mabharashtra
through a remote control. The
Chief Minister of Mabharashtra
has tried his best to try and somehow
dilute what Mr.  Thackeray  has said.
But he was unable to do that either.
I only want to refer to it for one rea-
son and that is that it has now rea-
ched a stage when the "Gateway of
India" which is at Bombay will have
to be renamed as the "Get away from
India". We have now reached a
stage that without entry permits, we
cannot enter Bombay. If he thinks

that we need entry permits to enter
Bombay, then, it is wrong. After all
Bombay belongs to  all of us. Bombay
belongs to the nation. Bombay
doesn't belong to a single person.
This is another example  of destruc-

tion of the political fabric of any socity,
total intolerance, intolerance of re-
ligion, intolerance  of a caste, in to-
lerance of other regions. I do not
want Tamilians to settle down in
Mabharashtra. I do not want people
from Bengal to settle down in Ma-
harashtra; and invite = Maharashtrians
from all over the country to come
back and settle down in Maharashtra-
This is the most unfortunate thing.
I do not know if the new Government
in Maharashtra wants to throw out
Indians belonging, to other States
from Msharashtra. But we on our
port welcome Indians  of all States
to come and live in our State.

We de not want to send them away.
This is an example of the destruction
of our polity of the intolerance. This
is certainly not a constructive way to
begin to build the India of our
dreams and the India of the future.

Madam, Mr. Suresh Pachouri has
already dealt with it in great detail
and I will not go. further than that
on the point of what Rashtrapathiji

has said about Ayodhya  The main
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thrust  of Rashtrapathiji's Address,
his unmistakble message, is that the
economic reforms and  liberalisation
are here to stay. And Rashtrapa-
thiji was equally unequivocal that
India's vast mass of underprivileged
people will be the focus of Govern-
ment's special and anxious attention.
Rashtrapathiji's  more  significant  state-
ment, however, it that it is necessary
to strengthen the confidence of the

inventors in our economy and of the
people of our country  particularly,
the most underprivileged, the most
disadvantaged, sections of the society.

Rashtrapathiji, if I may say so with
respect, has put the issues squarely
into focus. Today, the agenda the
country has to concentrate on is the
economic agenda. Today, we either
reform, pull up our socks, or perish
Unfortunately, attempts have been
made to politicise the economic re-
forms. This does not bode well for
our country; this does not bode well
for our economy: because no longer
can be afford the Iuxury of quibbiling,
of talkim about it, of flingings invec-
tives at each other, of politicising it.
We have to pull up our socks or we
perish.

For the last four years, the propa-
ganda against the reforms has been
as vigorous as the defence of the
reforms has been weak and sporadic.
Frankly, Madam, as far as the reforms
are concerned, I do not see what we
have to be apologetic about. Every-
body knows that the reforms initiated
in 1991 have made the country sol-
vent once more. The country was
on the brink of economic disaster, of
economic collapse. These reforms
have made the country solvent opce
more. From 900 million dollars in
June 1.991. our reserves have climbed
up to 19.5  billion dollars today.
This has not nly given the country
an economic. enshion that it needs for an
industrial take-off but it has also
restoered out pulitical sen erceigs.
ty despite claims to the contrary
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But it is merely the legacy of the
Government's achievement. It is not
the actual achievement. A  greater
achievement was to set India squarely
on the course of sustained and sus-
tainable growth which promises not
only a six-per cent growth-rate for
some time, but also will totally wipe
out the unemployment problem in
the next 10—15 years.

But there is one crucial area that
we have failed in a substantial way.
This Government has Tailed to market
the reforms. This Government has failed
to make the people understand, the people
of this country understand, how and why
these reforms are necessary why these
reforms are so necessary that unless we
peforms we perish, in this crucial aspect,
we have failed. And this is why the re-
forms have been caught in a mesh of false
and disingenuous propaganda.

Today there are several misconcep-
tions about the reforms.  The first
misconception is that the reforms are
turning it from planning to laissez-
faire. It is true that the proposed
reforms, in key aspects, are allowing a
greater play for the market. It is true.
But why? When  bureaucrats have a
stranglehold on the economy, when burea-
ucrats have a stranglehold upon the in-
dustry, there is no way at all that indus-
try can prosper or can flourish, therefore,
the reforms have intended to refocus policy
intervention and not to eliminate it. This
is a very important concent. We have to
refocus the policy intervention of the
Government. It is not that the Govern-
ment is going to disappear from the
picture: it is not that the Government
is going to totally abdicate its resoonsi-
bility and make way for a free-for-all.
It is pone of those things. It is just that
the  attention of the Government will be
refocussed on areas where it is actually
required. The reforms are about aopro-
priate intervention and not no 'interven-
tion The whole idea is to take Govern-
ment out of some areas where Govern-
ment's presence is unnecessary and  use
Government's attention  to concentrate
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upon the areas where Government's at-
tention is necessary and vital. There is
no option but to completely dismantle
the extensive framework of licensing,
of regulations and ultimately, Madam,
if this happens successfully, the picture
that emerges before us is that the Gov-
ernment will be involved in the key
areas, fiscal and monetary management
education, public health, science and
technology and trade management.

The second misconception about the
reforms is that we are abandoning the
poverty  alleviation  programmes  for
growth that all these years the successive
Governments at the Centre have concen-
trated upon. They have concentrated
upon the alleviation of poverty of our
rural areas and this Government is
attempting to emphasise growth, growth
of the economy, growth of industry and
has decided to abandon the poverty al-
leviation  altogether. Madam, nothing)
could be farther than from the truth.
They poverty alleviation and growth are
not mutually exclusive. The only way
to achieve poverty alleviation is by im-
pacting upon growth. Proper growth and
constructive growth is the only way by
which poverty can be truly alleviated in
this country. Madam, it is the failure to
achieve growth and not emphasis on
growth that has led to poverty. We did
not emphasise growth sufficiently all
these years. If we had done it, them
we would have been much down on the
road to poverty alleviation than we are
today. Even our ability to finance the
governmental support for anti-poverty
programmed will cripple if there is no
growth at all  From Pandit ji's time,
this has happened. There is no change.

Another misconception is that the Con.
gress has completely discarded Pandit Ji's
approach, the approach of our leaders,
that has taken the coutry successfully so
far ahead on the path of progress. This
is not true. Even in Jandit Ji's time,
growth was regarded as a way of impact-
ing on poverty. Growth is not a trickle-
down approach. I have gone through
several articles, I have read several cri-
tics saying that a trickle down approach
is what we are aiming at and this will

[RAJYA SABHA]

on the President 804
Address,

never trickle down to the people who ac-
tually need it. This is an incorrect ap-
prehension. What is being aggressively
advocated today is not a trickle down
approach. It is an aggressive strategy to
pull up and not for benefits to trickle
down. It is an aggressive strategy to
pull up our economy, to Pull up our re.
forms, to pull up our industry, to pull up
export and to make India competitive in
the world market because we cannot live
like an ostrich. We cannot say that we
will live like this, we will live in this par-
ticular way and do not care what happens
to the rest of the world. We have to
live with the rest of the world. We have
to become a part of the world commu-
nity and if we could not become a part
of the world community, we have no
choice but. to compete on an interna-
tional level in a market economy.

Madam, another misconception about
reforms is of conditionally. Time and
again, criticism has been levelled against
the Government that the Government is
succumbing to the pressure of the World
Rank, to the IMP pressure that we
become slaves of the Wold Bank or we
become slaves of the IMF. Madam, to
be honest, I do not understand this argu-
ment at all. If something is good for the
country, if reasons and logic and the best
of our economists suggest that this course
of action is good for this country, I fail
to see any reason why we should not pur-
sue that course of action merely because
it is the same thing that the World Bank
or the IMF want. This is just a political
game aimed at destabilising a successful
Government. Madam, conditionally is
irrelevant. The only object that Should
be before our eyes and the only sincere
criticism that can be directed against the
Government is, if there is a genuine ap-
prehension that this will be against the
interest of the country, then it should be
avoided. If these steps are actually good
for the country, it is completely irrele-
vant who else has suggested the steps or
if anybody else has suggested it. I think,
it would be a shame for all of us to dec-
lare that a country like India, with a
Society like ours, all of us. would not
stand with our head held high because
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we are capable of even being influenced
by such observations made by the World
Bank or the IMF. The need of the hour
is, therefore, a clear and repeated affir-
mation of reforms with the greater mo-
mentum and speed for these reforms.

THE VICE-CHAIRMAN [SHRI SAT-
ISH AGARWAL in the Chair].

Madam, an important aspect that
I would  like to touch upon
is that, if at all, there is a problem about
these reforms, if at all, there is a fact
that we have to consider very seriously,
it is that even at the Central level, re-
forms are taking off very slowly Sir, the
reforms should have taken off much fas-
ter than this. It is because of the ill-
informed criticism, it is because of the
sustained, ill-informed opposition  that
the reforms have not been able to gather
the momentum which they should have
gathered by now in order to achieve the
maximum benefits for the country. Sir,
the hard truth is that even the initiatives
taken by the Government at the Centre,
have not been able to engulf important
areas like the ports, roads, railways,
water resource's, and the Pulic Distribu-
tion System. In all these areas the Gov-
ernment has not been able to intervene
appropriately and effectively enough till
today, and unless the key reforms are
undertaken in all these areas, vital infra,
structural areas like the ports, water re-
sources and others, there is no way the
Government can. be successful, there is
no way the full benefits of those reforms
will percolate down to us.

Sir, one important aspect on which I
would like to dwell is that the economy
of the country does not depend solely on
the efforts of the Central Government
alone. And an important reason why it
has not been possible to see the full be-
nefit of the reforms is that the States are
hist not doing their bit. I mean, Sir. the
States are just not doing enough.
On the contrary, the States are
undoing whatever success the Center has
achieved in these economic reforms. Why
in the areas in which the Centre has
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succeeded in introducing transparency,
delicensing, the State began to intervene
and flog the reforms' process,—I say so
with an example, Sir—I am going to
read out to you in a moment. Take the!
case of Tamil Nadu. I have an article
written by an eminent economist who is
Director-General of the National Council
of Applied Economic Research: A clear
message from the highest political powers
in Tamil Nadu':

"That the State was respective and
open. The investment was vital to
place it once again on the forefront of
industrialised States in India",

Prof. Rao said. Sir, this economist has
further said:

'The industrialists were expressing
concern about investing in the State
mainly due to corruption at various
levels, disinterest displayed at the
policy-making level."

He, however, lauded the State bureau-
cracy as a good Civil Service, but con-
tended that it was not given much of a
free hand in deciding issues. He said:

"Moreover, the inadequate represen-
tation of officials from the State at
the Union has also cost the State."

Sir, "an indicator of political in atten-
tion for attracting investment was the
noticeable absence of Ministerial rep-
resentation at various summits, meet-
ing's of industrialists, as such forums
were considered ideal to serve the
State. The case of Tamil Nado was
in conrast to the situation in other
States like Andhra Pradesh, Karna-
taka or Haryana", he pointed out.

'Though the State is presently ranked
fifth in the approval of foreign direct
investment and fourth in the country
in terms of market capitalisation, this
was not due to the steps taken by
the Government or the assurances
given, but because of the inherent
strength and the past richness of the
State."
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Sir, he said much more, but I do not
want to go into that. Sir, I would refer
to one more paragraph:

"Prof. Rao expressed concern over
the decline in educational standards,
especially at the wuniversity level in
the States. Earlier Tamil Nadu offered
the best of educational facilities, but
now, the universitiecs were a hollow
facade. Political interference has re-
sulted in a fall in educational stan-
dards and if the present trend is con-
tinued, its advantages in education,
especially in engineering, would go to
Karnataka".

be cautioned.

Sir, therefore, the quesion is What are
the States doing? Sir, I have an editor-
ial also from a major newspaper and I
would just like your indulgence to refer
to what it says:

"When the State
present their Annual Budgets, they
will have to  formulate new strategies
for growth with a focus on infrastruc- -
tural facilities. More States have shown
little inclination to launch administra-
tive reforms, to cut red tape and cor-
ruption. More importantly, while the

Governments

Centre has progressively dismantled
the licence-permit quota regime, the
State Governments have failed to

streamline the bureaueracy and streng-
then their infrastructure., Not many
have launched schemes to improve ir-
rigation and formulate policies for
modernising agriculure;  to help agro-
based , industries. =~ Whether they  have;
the political will to undertake reforms

matching with the Centre's  economic
liberalisation programme  will only be
known when the  States present their
Budgets."

Sir, the States have shown .1 noticeable
tack of political will in truly implement-
ing the course of the economic reforms.
what tha States are actually doing s
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indulging in competitive populism. In
one State after another growth has been
abandoned and populism has been taken
up in order to win elections. This is a
very narrow-minded, myopic, short-sighted
strategy for the future of this country. We
have the prime example of Andhra Pra-
desh where the present Chief Minister
announced a Rs. 2 a kg. rice scheme.

SHRI NILOTPAL BASU (West Ben-
gal): Sir, T am on a point of order.

THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAL): What do you want
to say?

SHRI NILOTPAL BASU: Sir, she is
discussing the role of the State Govern-
ments. We know that in a federal polity
we have different political forces.

SHRIMATI JAYANTHI NATARA-
JAN: Sir, what is the rule under which
he is raising a point of order?

THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAL): There is no point of
order.

SHRIMATI JAYANTHI
don't understand it.

NATARAJAN:

THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAL): Mrs. Natarajan, you
continue and conclude.

SHRI G. SWAMINATHAN (Tamil
Nadu): Sir, there is no intrest in the
House unless somebody fights with Shri-
mati Jayanthi Natarajan.

SHRIMATI JAYANTHI NATARAJAN:
Sir. we have the prime example of the
State of Andhra Pradesh which T was
resrring  to  In their election manifesto,
the present Chief Minister of Andhra
Prodesh announced a Rs. 2 a kg. rice
scheme without any money in the trea-
tresury. Today, ho is before the Centra!
Government requesting for money. Whe-
ther, it was given or not. I do not know,
But the fact remains that today the State
of Andhra Pradesh has  had to borrow
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from a private company, Peerless, in
order to finance the economy of the State
in order to finance the Government of
the State. This is the sorry situation
to which we are driven when the leaders
who should have been more responsible,
begin to indulge in competitive populism
instead of looking at the interests, at the
progress, at the future progress, of the
mation as a whole. Sir, the States,
therefore, have to face some very hard
options. If the economy of this country
has to succeed, if our economy has to
progress, if we are to go down on the
path of progress and join the comity of
nations with our heads held high, the
only way to do it is the Centre and the
State Governments working hand in
hand, educating the people and expressing
their concern about the disadvantaged
people and working together to pull this
nation out of the crisis into which it has
fallen today.

Sir, I only want to say one or two th-
ings more about the reforms. Having
said all this about the immense import-
ance of the reforms, about the tremen-
dous job that this Government headed
by Shri P. V. Narasimha Rao has done
in placing the economic reforms squarely
on the agenda of the nation as opposed
to resorting to a narrow political agen-
da, I would like to use this opportunity
to voice my concern and to say that,
while we have done all this, while the
Government is aware that the economic
reforms have to be speedily implemented,
we should also be equally aware that
there is a vast mass of under privileged
and disadvantaged people in this country
and that we have to turn our attention
to these people also.

Sir, much has been said about a human
face, about a human facade to the re-
forms. I don't like to use the word
'facade' because it is not a question of
facade. It is not merely a cosmetic fi-
nish upon the reforms. But I am deeply
concerned about the actual impact of
these reforms. Where is it
going to hit? Who are really going to
benefit from these reforms? Is the atten-
tion in this country going to be diverted
from what many of us feel are vital areas
of social security to other areas which
are not as important to the lowest
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Indians to the poorest and the most dis-
advantaged Indians. Therefore, it is not
a facade. It has to be a way of life.
Whan we talk about the economic re-
forms, when people just get up and talk
in a glib manner about the economic
reforms, the reason why I feel slightly
at sea is, the reforms are essentially
macro-economic level policies. They re-
late to dismantling controls. They re*
'‘ate  to globalisation. They relate to
free entry of foreign technology and in-
vestment in power, petroleum and tele-
com sctors. They relate to the reforms
of the financial sector, to its develop-
ment, restructuring, and integration with
the world market and finally, transpar-
ency and discipline in the fiscal system.
This cannot possibly have a human face.
These are matters of policy. These are
matters of Government policy on which
only the Government can take a decision.
It is a matter of direction. It is a mat-
ter of ideology. This cannot have a
human face. What we are really talk-
ing, however, is of Governmnent inter-
vention in crucial sectors that affect the
life of people. What we are seriously
concerned with is that attention to these
macro economic details should not take
away Government's intervention wherever
it is badly needed is. sorely needed. In
vital sectors like education, like health,
like the public Distribution System, like
the IRDP, like the minimum needs prog-
ramme, Government's intervention, Gov-
ernment's anxious attention is very much
needed. The most sensible and the
most practical way of implementing the
reforms would be by concentrating side-
by side, on these sectors as well Sir,
over the years, all these programmes have
been reviewed by both official and non-
official agencies. ~What has emerged
from these reports is that there is defi-
ciency and leakage in all Government in-
terventions like the IRDP, like the PDS
and < like the minimum needs program-
me. Sir, as early as 1987, our then
Prime Minister, our beloved leader, Shri
Rajiv Gandhi, pointed out that only 15
per cent of the benefit meant to help the
most disadvantaged people actually rea-
ched the target beneficiary. More than 85
per cent of these funds are squandered
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away in the name of institutional expen-
ses, administrative expenses, in. salaries
aad in whatever way the State Govrn-
ments divert them to. Time and again,
Members of Parliament, elected represen-
tativs belonging to this House and the
other House, have screamed themselves
hoarse that State Governments are divert-
, ing into other fields funds which the
Central Government had granted for
IRDP and for Jawahar Rozgar Yojana.
Allegations have been made, I do not
know if they are true, that even in Bihar,
at some time, all these funds were being
used to pay salaries of Government em-
ployees. Sir, therefore, our hon. Shri
Rajiv Gandhi, our late revered leader,
tried to introduce power to the people,
tried to introduce grassroot democracy
in the country by revitalising the Pan-
chayati Raj institution. This was
Mahatma Gandhi's dream. His dream of
power to the people, his dream of three
tiers of Panthayat, of local administra-
tion where the people of every village, of
every ward would have the right to de-
cide the programmes that they wanted,
would decide what they wanted to build,
what they wanted to achieve, a dream
where one-third of the seats were re-
served for women, for the Scheduled
Castes and the Scheduled Tribes so as to
finally empower them because politcal
empowerment is something which they
cannot possibly dream of unless the Gov-
ernment intervenes and helps them to get
it. We all know, many of us were Mem-
bers here, that for reasons best known
to themselves, my friends in the
Opposition in those days voted against
this Bill.

Later, Sir, our Prime Minister, Shri
Narasimha Rao brought back the dream
of Shri Rajiv Gandhi and of Mahatma
Gandhi. The Panchayati Raj institution
has become a law. But what is the
effectiveness of the Central Government,
I ask myself and T would like to ask the
Government. Sir, the law was passed
two years ago. The Constitution 73rd
and 74th amendment Bills were passed
two years ago, exactly two years ago
yesterday. The requirement in these Bills
was that within a period of one year, as
soon as may be. possible, all. the State
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Governments would have to enact legis-
lations to fall in sine with the Constitu-
tional amendments. All the State Gov-
ernments did it with the sole exception
of the Government of Tamil Nadu. It
did it on the last possible day. It enact-
ed the Panchayati Raj legislation on the
23rd  of April, 1994. The AIADMK
party which, is represented by Mr. Swami-
nathan and my other friends over here
and the DMK party were the only
parties which had voted against the Pan-
chayati Raj legislation, for reasons again
best known to themsslves which, I am
sure, they will dwell upon when they
speak. They voted against the Consti-
tutional amendments. I do not know
why an amendment which was pro-poor
in my opinion, an amendment whicn was
meant to take power to the people of
this country, to take power to the grass-
root levels, they voted against it and in
total consonance with their action in
the Parliament, they also did not bring
about, did not enact the required legis-
lation. It was mandatory to enact it
within one year. Finally, because they
had no choice under the Constitution,
they epacted a legislation on the last
possible day. And now the Panchayati
Raj Act of Tamil Nadu also is in force.
Sir, almost one year has passed and
no rules have been framed under the Act.
A State FElection Commissioner for Pan-
chayati elections has been appointed. He
was functioning from a single room for
many months. It is only now that he has
gone into an office. Sir, the work of
revising the electoral rolls has not even
begun. The work of delimiting the
constituencies has not yet began. Actu-
aly, the State Government has not even
made, a remiest. to the State Election
Commissioner who cannot begin to do
this work unless a request is made. In
any case, the Government is not bother-
ed to frame the rules under which these
elections are to be held. One year has
pone. Sir, in October. 1994... (Inter-
ruptions).

SHRI V. RAJAN CHELLAPPA (Ta-
mil Nadu): The State Election Commis-
sioner has gone on tour,,.(Interruptions).
Action has already been taken... (Inter-
ruptions).
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SHRIMATI JAYANTHI NATARA-
JAN: Have the rules been framed?

SHRI S. MUTHU MANI (Tamil
Nadu): Yes... (Interruptions).

SHRIMATI JAYANTHI NATRA-
JAN: The rules have not been framed...
(Interruptions).

SHRI V. RAJAN CHELLAPPA: Our
Chief Minister has already announced in
the Legislative Assembly that everything
is ready, that the Government of Tamil
Nadu is ready to hold the -elections...
(Interruptions).

SHRIMATI JAYANTHI NATARA-
JAN: That is what I am telling you...
(Interruptions) 1 am asking you to hold
the elections... (Interruptions).

SHRI S. MUTHU MANI: Sir, even
after knowing the facts, she is delibera-
tely blaming the Tamil Nadu Chief
Minister... (Interruptions).

SHRIMATI JAYANTHI NATARA-
JAN: I am not here to defend your Chief
Minister. I am here to speak on behalf
of the Congress Party... (Interruptions).

SHRI S. MUTHU MANI: You make
charge against the Tamil Nadu Election
Commissioner. You only defend your
Prime Minister.

SHRIMATI JAYANTHI NATARA-
JAN: That is what I am doing. I am
defending my Prime Minister... (Inter-
ruptions).

SHRI G. SWAMINATHAN: Our Chief
Minister has already stated in the Assem-
bly that the election will be held by July-

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Mrs. Natarajan,
don't Join issues with them.

SHRIMATI JAYANTHI NATARA-
JAN: No, Sir. I cannot understand their
interventions...  (Interruptions).

SHRI V. RAJAN CHALLAPPA: You
always make allegations against our Chief
Minister.
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THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Mrs. Natarajan,
you said that the rules had not been
framed. They are saying that the rules
have been framed and that it has been
announced in the Assembly.

SHRIMATI JAYANTHI NATARA-
JAN: Sir, they do not even know whether
the rules have been framed.. (Interrup-
tions) .

SHRI G. SWAMINATHAN: The Ta-
mil Nadu Chief Minister has already an-
nounced in the Assembly that the
elections will be held by July.

SHRIMATI  JAYANTHI NATARA-
JAN: Sir, since you have permitted him
to refer to the Assembly, in the same
Assembly, the Minister for Local Ad-
ministration has said that neither in the
Constitutional Amendment nor in the
Pandhayati Raj Legislation enacted by
the State has any time frame been given.
They have amended the Panchayati Raj
legislation which they themselves, passed,
in order to extend the term of the special
officers till December, 1995. Even if
they begin the work today there is no
way that they can hold the elections by
July because they have not delimited the
constituencies. Sir, there is a limit to
falsehood and sycophancy in this House.
At least they must be aware of the facts.
There is no way that they can hold the
elections until  December..  (Interrup-
tions).

SHRI G. SWAMINATHAN: Madam,
this is not Tamil Nadu Assembly. She
cannot discuss it here.. (Interruptions).
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SHRI G. SWAMINATHAN: The lady
speaks as if there is no sycophancy in
the Congress party, as if there is sycoph-
ancy in Tamil Nadu alone.

THE -VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Yes, Mr. Swami-
nathan, let her conclude her speech...
(Interruptions)

SHRI G. SWAMINATHAN: Sir, she
should not use strong words like sycoph-
ancy and all that. Sycophancy is there
in the Congress also. Why should she
accuse the State Government? The Ta-
mil Nadu Chief Minister has already
stated that the elections will be held by
July. Mrs.  Jayanthi Natarajan creates
problems.  This is not Tamil Nadu As-
sembly where we can reply. I cannot
reply on behalf of my Government, The
point is, we are sincere. We want to
hold the elections. If v,e have got
the term of the officers extended until
December, it is only as an  abundant
caution that we have done it. We have
all intentions to hold the elections in
July And it has been announced in
the Assembly. She may not believe
it... She says;. "They have not done
this and they have not done that." Nei-
ther I nor any member of our party
can reply on behalf of the Tamil
Nadu Chief Minister.

SHRIMATI JAYANTHI NATARA-
JAN: T have a reason for saying it. I
am not making a political speech. I
tell. you the reason why I am referring

. toit,

THE ., VICE-CHAIRMAN
SATSH AGARWAL): This
cannot be resolved here.

(SHRI
problem

SHRIMATI JAYANTHI NATARA-
JAN: Mr. Swaminathan has already in-
tervened, and he has made his position
clear. Let me explain to you  why
I am referring to it. I am not doing
it for any narrow political gain. He
says that they are going to hold the
elections by July.. We all
know that the local self-Government
Ministers' meeting was held in Delhi
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in October, 1994 wherein the Committee
of the Local Seif-Government Ministers
adopted a Resolution stating that the
Panchayati Raj elections in all the
States would either be announced or be
completed before 24th of April, 1995.
This is the reason why I am very anxious

about the State. But my friends on the
other side seem to thing chat because
they are running the Government there,

they have a monopoly. (Interrruptions).

SHRI G. SWAMINATHAN: Sir, the
Prime Minister has stated that funds
will continue to be released irrespective
of the fact whether the Panchayat elec-
tions have been held or not. This was
the announcement made by the Prime
Minister. The Prime Minister has already
harified the matter ..(Interruptions).

THE  VICE-CHAIRMAN (SHRI
SATISH AGARWAL): The funds will not
be held back only on account of non-
holding of panchayat elections.

SHRI G. SWAMINATHAN: The Cen-
tral Government has not withheld the
release of funds. . (Interruptions)

SHRI S. MUTHU MANI: First you
try to conduct elections in Kashmir..
(interruptions)

SHRIMATI JAYANTHI NATARA-
JAN: Sir, we are celebrating the silver'
jubilee of the Madras Corporation, after
25 yenrs of its existence, without a Com-
missioner. I don't know what my hon,
friends on the other side are saying.

Wi wgvax Ty : fgawe @
o Far Afw

SHRIMATI  JAYANTHI NATARA-
JAN: You talk about Himachal Pradesh
when your turn comes. I am elected from
Tamil Nadu. I have a right to talk about
Tamil Nadu... (Interruptions).

SHRI G. SWAMINATHAN: Elections
to  Panchayat institutions are not con-
ducted in many Congress party—ruled
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States. In many States ruled by the
Congress party, elections to the Pan-
chayat institutions are not conducted i
can give you many examples of the
States ruled by the Congress party where
elections are not held.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): You please con-
clude in five minutes.

SHRIMATI  JAYANTHI  NATARA-
JAN: Perhaps, Mr. Swaminathan is not
aware—he has not read the news item
properly, but we have read it properly—
that the hon. Prime Minister has inter-
vened on his own. The Chief Minister
replied in the State Assembly that she
had never made any request to the hon.
Prime Minister. The hon. Prime Minis-
ter is more concerned about the State
than its own Chief Minister. That is why
he, intervened on his own because the
Chief Minister denied that she made a
request to him. He intervened on his own
and for the last quarter of 1994, an
amount of Rs. 130 crores was released.
Now I am talking about the Rs. 315
crores which are due for 1995-96 which
will not be forthcoming from the Central
Government unless these elections are
held

SHRI G. SWAMINATHAN: It is be-
cause we have taken a decision that we
will not support the Congress Govern-
ment at the Centre. Most probably they
are trying not to release the funds be-
cause of the recent decision we have
taken not to support them. The issue
Should not be politically motivated. The
hod. Prime Minister promised that funds
would be released. Don't try to make use
of these developments for stopping the
funds to the poor people.

SHRIMATI JAYANTHI NATARA-
JAN: They don't hold the elections for
the poor people for 25 years and they
are talking about stoppage of funds.
What is this?

SHRI VIREN J. SHAH (Maharashtra):
Mr. Vice-Chairman, I think she is speak-
ing on the Motion of Thanks to  the
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President's Address. We have digressed

from this to Tamil Nadu. I think she

has to come back to the track.

SHRIMATI JAYANTHI = NATARA-
JAN: Mr. Viren J. Shah, I am elected
from the State of Tamil Nadu. I owl*
a duty to the State of Tamil Nadu, to
the people of Tamil Nadu to defend its
interests.

SHRI VIREN J. SHAH: I am sorry
to say that the President's Address con-
cerns the whole nation.

SHRIMATI  JAYANTHI NATARA-
JAN: But I have a duty to speak about
my State. I am standing here to represent
the people of Tamil Nadu and it is my
duty to speak for them.

SHRI VIREN J. SHAH: With due
apology to you, I request you to confine
yourself to the Motion of Thanks. Other-
wise, if will be degenerated into an
argument between the Members of the
Tamil Naud and others. I am sure there
are many other things to be said.

SHRIMATI  JAYANTHI NATARA-
JAN: Then, you please tell your friends
not to interrupt me.

SHRI VIREN J. SHAH: Are they
not your friends?

SHRI G. SWAMINATHAN: Mr. Vice-
Chairman, she provokes the Members in
such a manner that they will be constrain-
ed to intervene.

THE VICECHAIRMAN (SHRI
SATISH AGARWAL): Mrs. Natarajan,
kindly conclude now.

SHRIMATI JAYANTHI NATARA-

JAN: I would only require three or
Tour minutes. Please don't take into
account  the  interruptions. I  am,
after all, the second speaker from
the Congress party.
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, THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAL): The Chair is not
responsible  for the interruptions. 1
request the hon. Members not to in-
temiput her. She will be conclu-
ding her speech in two or three mi-
nutes. If the Central Government is
determined to see that elections to
the  Panchayati Raj institutions are
held Immediately, effective action on
the part of the Central Government
is catted for. As Mr. Swaminathan
pointed out it is not a political issue.
I plead with the Prime Minister not
to stand on formalities, but to please
release the funds for the people of
the State, whether or not elections
are held because the people of Tamil
Nadu should not be made the victims
for the lack of political will on the part
of the present Government of Tamil
Nadu.

SHRIMATI JAYANTHI = NATARA-
JAN But, Sir, if the Prime Minister
feels hamstrung and inhibited by the

Constitutional provisions, if the
Constitution and the intended  spirit
of the 73rd and 74th Amendments
pertaining to Panchayati Raj go
against this and if in the spirit of the
"Amendments, the funds cannot be

'released to those States which have
not held the Panchayat elections—
and it is only one State in the coun-
try, the State of Tamil Nadu then, I
would call upon the Prime Minister
to take action, as he may be advised
under the Constitution under Arti-
cle 261 and 262, under which he can
take action against a State Govern-
ment for not complying with the pro-
visions of the Constitutional amend-
ments. I would call upon the Prima
Minister to take action... (Interrup-
tions).

SHRI G. SWAMINATHAN: What is
the action that you are going to take
(Interruptions).

SHRIMATI JAYANTHI NATARA-
JAN: What is this, Sir? I am not.
(Interruptions).
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THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAL): Mr. Swaminathan,
please..  (Interruptions). Mr.  Swami-
nathan . .(Interruptions).

SHRI G. SWAMINATHAN: sir, she
is quoting some law,.
(Interruptions).

THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAL): She is refering
to Articles 261 and 262 and not to
Article 356. Please take your seat.
(Interruptions).

SHRIMATI  JAYANTHI = NATARA-
JAN: Sir, you cannot permit him to
do this. (Interruptions). I am sorry,
Sir. I am not here to answer them.
They may have to be answered some-
where else, but not here. (Interrup-
tions) .

SHRI G. SWAMINATHAN: It is
because you are quoting certain sec-
tions— (Interruptions).

SHRIMATT JAYANTHI NATARA-
JAN: I am not yielding and I am not
listening to you --------- (Interruptions) -

THE VICE-CHAIRMAN (SHRI SA-
TISH AGARWAL): Mr. Swaminathan,
please take your seat.

SHRIMATI JAYANTHI NATARA-
JAN: Sir, therefore, 1 would make
this appeal to the Prime Minister to
take action as he may be advised to
take. Even the Planning Commis-
sion has taken a serious note of the
siphoning off of funds which are
meant for rural employment prog-
rammes in various States. There is
also a serious problem of identifying
the right beneficiaries for the IRDP
and for ensuring that credit is avai-
lable for feasible income-generating
projects.

Then, here is the most important
point arid this is about the Public
Distribution System. Sir the Public
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Distribution System in the country is
actually not functioning at all in an
effective way to reach the right bene-
ficiaries. The Public Distribution
System has an urban-affluent orienta-
tion, supplying essential oils, cereals,
rice. and wheat to affluent wurban
areas. Inthe rural areas, there is
hardly any Public Distribution Sys-
tem functioning. Therefore. Sir,
this has to be examined on a priority
basis.  Sir, food  security  implies
"access to adequate quantity and re-
quisite quality of food to each house,
hold at all times". This is the goal
that this country has to work to-
wards. It is a matter of great shame
for every Indian that 63 per cent of
the children in the country suffer
from malnutrition. However, we must
say that the Central Government has
introduced programmes like the IRDP
and the rural employment program-
mes which have had a tremendous
impact on alleviating starvation and
has not been as much as we really
mal-nutrition. However, the  impact
wished to see. But, still, the impact
is there. Therefore, 1 request the
Central Government to concentrate
upon these areas to prevent leakages
and to see that the benefits reach the
right people so that it can have an
overall impact that the planners had
actually desired while first introdu-
cing and then implementing these
programmes. I  will just mention
them.

Education is a vital area of hu-
man resource development  where the
Government has to concentrate on.
Then, economic reforms. No economic
reforms. It is a matter of shame to us
that most of the investment that the Govt-
ernment has been doing, has been in
the field of higher education. Pri.
mary education has been  woefully
neglected in its proper development.
Primary education is a vital sector.
The phen  menon of dropouts in the
age grout of 5--15 has almost been
institutipnalised. If  we have  drop-
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outs in the age-group of 5—15, theft
the purpose of education itself in the
country would be completely meaning-
less. Education and literacy is
not a luxury here. It is a matter of
empowerment of the poor people.
Unless there is literacy, unless there
is education, there is no way by
which people can pull themselves out
of the vicious circle of deprivation
and poverty. Sir, only 39 per cent
Indians are literate. In rural areas,
it is about 30 per cent.

This is a sorry state of affairs for

al" country like India and the Gov-
ernment has to concentrate on it
Among women the literacy levels are
even lower. They are quite pathetic
and we have to concentrate on these I
would like to quote a UNICEF Report
which says: "In the long term, almost
every other aspect of progress, from
nutrition to  family  planning; from
child health to womens rights, is
profoundly  anected by  whether or
not a nation educates its girls"

One more field that F would like the
Government to concentrate upon is
these fields of family health. As com-
pared to China and Sri Lanka, India's
performance in this field is very poor.
Their material morality  rate is
3.5 per thousand. They are a long
way behind the industrialised coun-
tries whose rate is only 0.24. Again,
in family health, just like in educa-
tion and public distribution system,
there is an wurban bias. Also, Sir,
the deteriorating environment all
over the country has caused great
difficulties the health of rural
women who have to treak long  dis-
tances to fetch fuel and drinking
water.  So, this  deteriorating  envi-
ronment has also affected the Health
of the women of this country.

Sir, finally, I would like to say that
the way in which the structural ad-
justment programmes are being evol-
ved, viable as they ate, necewary as



823 Mention of Thanks

they are, for the growth of this coun.
try, there is an apprehension, probably
a justified apprehension in many sec-
tors, that women will be the worst
sufferers because of the problems of
the structural adjustment program,
mes, particularly reduction of emp-
ployment  opportunities, the exclu-
sion of women workers in the pro.
duction process, because there will be
a reduction in wages for women and
it will cause a fall in the number of
women workers in times to come. Sir,
steps will have to be taken to see that
these structural programmes do not
hit the women workers who have
come through with great difficulty to
join the labour  force of this country,
Sir, with that, I would like to second
the motion of Thanks on the President's
Address. Thank you.

SHRI SATYA PRAKASH MALAVIYA
(Uttar Pradesh): Sir, I beg to move:

35. That at the end of the Motion,
the following be added, nameiy:—

out regret that the Address does

not  mention anything  about
the intention of Government to
bring about comprehensive am-
endments in the electoral laws."

36. That at the end of the Motion,
the following be added, namely:—

"but regret that the Address does
not mention anything to eradi-
cate the backwardness of Uttar
Pradesh."

37. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address does
not  mention  anything about
mitigating  discontent  prevailing
amongst the people of Uttara-
khahd due to extreme poverty
and  backwardness nor  about
formation of a separate state of
Uttarakhand."

[RAJYA SABHA ]

on the President  §24
Address
38. That at the end of the Motion,
the following be added, namely:—

"but regret that the Address does
not mention  anything  about
removing  discontent  prevailing
amongst the peasants and the
steps Proposed to be taken by
Government in order to provide
them  remunerative  prices  of
their produce."

39. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address does
not  mention  anything about
bringing  improvement in  the
condition of tribals residing in
Mirzapur and Meja-Bara Tehsil,
Allahabad (Uttar Pradesh)."

40. That at the end of the Motion,
the following be added, namely:—

"but regret that the Address does
not mention anything to elimi-
nate unemployment amongst
educated and uneducated
youths in the country."

41. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address does
not  mention  anything about
solving the housing problem and
providing dwelling units to the
shelterless people."

42. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address does
not mention anything about
improving the situation in back-
- ward regions of the country."

43. That at the end of the Motion,
the following be added, namely:—

"but regret that the Address does
not  mention anything about
controlling the prices of essen-
tial commodities and containing
steep rise in the cost of living."
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44. That at the end of the Motion,
the following be added, nanfely:—

"but regret that the Address does

not  mention  anything  about
concrete steps to be taken by
Govtrnment in order to stop
barbaric atrocities on the Sche-
duled’ Castes and the Weaker
Sections."

45. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address does
not mention  anything  about
any plan to do away with the
custom of manual scavenging."

46. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address does
not mention anything  about
providing  uninterrupted  supply
of power to the peasants."

47. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address does
not mention about the reforms to
be made in the working of the
nationalised banks,"

48. That at the end of the Motion,
the following be added, namely:—

"but regret that the Address does
not mention about any programme
for implementation of Assam ac-
cord."

49. That at the end of the Motion
the following be added, nately:—

"but regret that the Address, does
not mention about any concrete
step to be taken to check the
communal tendencies and
tension."
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50. That at the end of the Motion,
the following be added, namely:—

"but regret that the Address does

not mention anything to incor
porate the 'Right to Work' as a
fundamental right in the Con-
stitution"

51. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address does
not mention about the provision
of unemployment allowance to
the unemployed persons."

52. That at the end of the Motion
the following be added, nameiy:—

"but regret that the Address doe?
not mention anything  about
the land reforms"

53. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address does
not mention about any scheme
to improve the standard of
living of the agricultural la-
bourers and the landless
people."”

, 54. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address does
not mention about any scheme
to stop the misuse of the Door-
darshan and the all India
Radio by the ruling party to
serve its purposes"

55. That at the end of the Motion-
the following be added, nameiy:—

"but regret that the Address does
not mention about any, time-
bound programme to improve
the condition of the people
living below the poverty line."
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56. That at the end of the Motion,
the following be added, nameiy:—

regret that the Address does
not mention about any effective
time-bound programme to check
the losses being incurred due to
floods, excesstve rainfall and
droughts every year."

but

57. That at the end of the Motion
the following be added, nameiy:—

"but regret that the Address does
to not mention about the steps
proposed to be taken to im-
prove and modernise  the
Bamroli airport at Allahabad in

... Uttar Pradesh."

>

58. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address does
not mention about the imple-
mentation  of  Punjab  Accord

(Rajiv-Longowal Accord)."

59. That at the end of the Motion
ther following be added, nameiy:—

"but regret that the Address does
not mention about the
proposed to be taken by
Government In order to
the acute drinking water
in various regions
country

of

60. That at the end of the Motion,
the following be added, nameiy:—

"hut regret that the Address does
not mention about the necessity

« of checking the migration of
villagers from rural areas to
urban areas in search of em-
ployment."

61. That at the end of the Motion,

the following be added, nameiy:—

but regret that the Address does
not mention about the steps
to be taken to check the unabat-

ed mushrooming of. slums in
the urban areas."
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62. That* at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address docs
not mention about any scheme
to check the exhibition of ob-
scene, indecent and sex depict-
ing posters at public places."

63. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address does
not mention about any plan to
end the use of English, which
is a symbol of colonialism and
a foreign language in the offi-
cial work in the country."

64. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address does
not mention about any plan to
retrieve the unauthorisedly
occupied Indian territory from
China: and implementation of

the Resolution of 1962, passed
steps by Parliament."
the
Ive 65.. That at the end of the Motion,

crithe following be added, namely:—

the
"but regret that the Address does
not mention about any time-
bound plan to eradicate dowry
system."

-66. That at the end of the Motion,
the following be added, namely:--

"but regret that the Address does
not mention about any plan to
"revamp the sick-industries."

67. That at the end of the Motion,
the following be added, namely:—

"but regret that the "Address" does
not mention about any plan to
improve the conditions of Cen-

tral Government pensioners."
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68. That at the end of the Motion-
the following be added, namely:—

"but regret that the Address does
not mention about any plan to
provide adequate  compensation
to farmers for the land acquir-
ed from them."

69. That at the end of the Motion,
the following be added, namely:—

but regret that the Address does

not mention about the resent-
ment arising out of procedural
lacunae in the appointment of
the Governors of States."

70. That at the end of the Motion.
the following be added, namely:—

"but regret that the Address does
not mention about the need to
check the profligacy of Govern-
ment."

71. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address does
not mention about any plan to
provide cheap and speedy justice
to common man."

72. That at the end of the Motion,
the following be added, namely:—

"but regret that the"Address does
not mention about the need to
fix the maximum limits of the
income and expenditure."

73. That at the end of the Motion,
the following, be added, namely:—

"but regret that the Address does
not mention about the failure
of Government to eradicate cor-
ruption  prevailing at  higher
levels and the lack of will power
in Government to do so and to
appoint Lok Pal."

74. That at the end of the Motion,
the following be added, namely:—

"but regret that the Address does
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not mention about the con-
tinuously increasing liability of
the Government regarding the
payment of foreign debts."

75. That at the end of the Motion,
the following be added, namely:—

"but regret that the Address does
not mention about the failure
of Government to unearth black
money and the amounts deposit-
ed in foreign banks by Indian
and to punish the guilty."

76. That at the end of the Motion,
the following be added, namely:—

"but regret that the Address fails
to mention about the demand
for according the status of in-
dustry to agriculture."

77. That at the end of the Motion,
the following be added, namely:—

but regret that the Address does
not mention about any positive
steps to be taken regarding in-
flation, unemployment and agri-
culture except for certain
stereotyped  phrases and  plati-
tudes."

78. That at the end off the Motion,
the following be added, nameiy:—

'but regref that the Address does
not mention about any steps" to
be taken to check the activities
of communal and chauvinistic
forces which are posing threats
to the secularism . of the
country."

79. That at the end of the Motion,
the following be added, namely:—

"but regret that the Address does
not mention about any concrete
steps to be taken by the Govern-
ment to solve the problems of
Jammu & Kashmir."
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80. That at the end of the Motion,
the following be added, namely:—

"but regret that the Address fails
to give an assurance to the
effect that Government will not
misuse the provisions of Article
356 of the Constitution as has
been done for the last many
years in the country."

81. That at the end of the Motion,
the following be added, namely:—

"but regret that the Address does
not mention about effective
measures proposed to be taken
to bring down the prices, parti-
cularly of consumer goods for
providing relief to the commion
man."

82. That at the end of the Motion,
following be added, nameiy:—

"but regret that the Address does
not mention about any action
to be taken to punish the per-
sons involved in the, security

.83. That at the end of the Motion
the following be added, nameiy:—

"but regret that the Address does
not mention about the steps to
he. taken by Government to
eradicate illiteracy fully from

the country."

84 That at the end of the Motion,
the following be added, namely:—

"but regret that, the Address fails
to mention, any scheme to pro-
vide compulsory and, free educa-
tion to all boys/girls below the
age of 14 years."

85. That at the end of the Motion,
the following be added, namely:—.

but regret that the Address fails
to mention any scheme to eradi-
-cafe  child' labour from the
country Indesti is statmet.

[ RATYA SABHA ]

on the President 832
Address
86. That at the end of the Motion.
the following be added, namely:—

"but regret that the Address does
not mention about any concrete
step to be taken to check the
adulteration of foodgrains."

SHRIMATI CHANDRA KALA PAN-
DEY (West Bengal): Sir, I beg to
move:

125. That at the end of the Motion,
the following be added, namely:—

"but regret that there is no
mention in the Address about
giving unemployment allo-
wance"

126. That at the end of the Motion-
the following be added, namely:—

"but regret that there is no
mention in the Address about
inclusion of 'the.""'Right of Work'
as fundamental rightin the
Constitution of India."

127. That at the end of the Motion,
the following be added, namely:—

"but regret that there is no
mention in the Address about
providing alternative employ-
ment to the workers rendered
unemployed due to closure of
sick, industries."

128. That at the end of the Motion,
the following be added, nameiy:—

"but regret iter there is no
mention in the Address about
adverse impact of Drug Policy
on 'health for all' programme"

129. That at the end of the Motion,
the following be added, namely:—

"but regret that there is no
mention in the Address about
the sale of unproven contracep-
tives by multinational which is
harmful for women health "
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130. That at the end of the Motion,
the following be added, namely:—.

"but regret that there is no
mention in the Address about
the need for laying a gas pipe
line in West Bengal."

131. That at the end of the Motion,
the following be added, namely:—

"but regret that there is no
mention in the Address about
allocation of funds for explora-
tion of oil and gas in West
Bengal."

132. That at the end of the Motion,
the following be added, namely:—

"but regret that there is no
mention in the Address about
the pending projects in West
Bengal."

133. That at the end of the Motion,
the following be added, nameiy:—

"but regret that there is no
mention in the Address about
the improvement of transport
and communication system of
Eastern and North-East States."

134. That at the end of the Motion,
the following be added, namely:—

"but regret that the Address fails
to mention about the failure
of the government to allot more
funds for completion of railway
projects and take up. guage con-
version in West Bengal."

135: That at the end of the Motion,
the following be added, namely:—

"but regret that there is no
mention in the Address about
the need to re-open closed fer-
tiliser units and carry-out mo-
dernisation programme to boost
production and thereby reduce
import.
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136.-That at the end of the Motion,
the following be added, namely:—

"but regret that there is no
mention in the Address about
huge import off fertiliser."

SHRI DIPANKAR MUKHERJEE
(West Bengal): Sir I beg. to move:

137. That at the end of the Motion,
the following-be added, nameiy:—

"but regret that .there is no
men tion in the Address about
indecision in reviving HFC and
FCI plants inspite of Standing
Committee recommendations."

138. That at the end of the Motion,
the following be added, nameiy:—

"but regret that there is no
mention in the Address about
zonal imbalance " in fertiliser
production created through
under capacity utilisation/non-
running of HFC and FCI

plants."

139. That at the end of the Motion,
the following, be added, namely:—

"but regret that there is no
mention in the Address, about
the fact that nutrient balance
in soil had sharply deteriorated
since  decontrol of  nitrophosp-
hate and potassic fertilisers."

140. That at the end of the Motion,
the following be added, nameiy:—

"but regret that there is no
mention in the Address that
investible surplus in  public
sector and cooperative sector is
not being utilised through mer-
ger of sick public' sector fertili-
ser units with healthy com-
panies to meet the demand of
fertilisers within the country."
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141. That at the end of the Motion,
the following be added, nameiy:—

"but regret that there is no
mention in the Address about
revival ofsick public sector

units as per a time bound
schedule."

142. That at the end of the Motion,
the following be added, nameiy:—

"but regret that there is no
mention in the Address that
indigenous capital goods indus-
try is facing a major crisis be-
cause of government's policy."

143. That at the end of the Motion,
the following be added, nameiy:—

"but regret that there is no
mention in the Address about
the crisis in wagon manufactur-
ing industries in West Bengal."

144. That at the end of the Motion,
the following be added, nameiy:—

"but regret that there is no
mention in the Address about
the setting up of gas based
power stations and  industries
in Tripura.”

145. That at the end of the Motion,
the following be added, nameiy:—

"but regret that there is no

mention in the Address about

the revision of rate of royalty
on coal."

146. That at the end of the motion,
the following be added, nameiy:—

"but regret that there is no
mention in the Address about
delayed payment and non-pay-
ment of salaries and wages to
employees of sick Public Sector
Undertakings."

147. That at the end of the motion,
the following be added, namely—

"but regret that  there is no
mention in the Address about
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the failure of the government to
deposit statutory dues like P.F.
and E.S.I, for the sick Public
Sector Undertakings."

SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh): Sir, I beg to move:

148. That at the end of the motion,
the following be added, nameiy:—

"but regret that the Address does
not mention about the steps
Government propose to take to
tackle the fast deteriorating law
and order situation in Jammu
a Kashmir in the wake of series
of bomb blasts in Jammu during
the Republic Day celebration in
last January."

149. That at the end of the motion,
the following be added, nameiy:—

but regret that the Address does
not mention about the plight of
Kashmiri migrants and the mea-
sures  Government propose  to
take to rehabilitate them."

150. That at the end of the motion,
the following be added, nameiy:—

"but regret that the Address does
not mention about the mea-
sures Government  intend  to
take to meet challenge posed by
the growing insurgency in the
North-Eastern States."

151. That at the end of the motion,
the following be added, namely:—

"but regret that the Address does

not mention about the steps
Government proopse to take to
control the prices of essential
commodities and to check the
steep increase in the cost of
living."

152. That at the end of the motion,
the following be added, namely:—

"but regret that the Address does
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not mention about the measures
Government intend to take to
bring down the rising inflation
rate."

153. That at the end of the motion
the following be added, namely:—

"but regret that the Address does
not mention about the Govern-
ment's plan to tackle the ram-
pant corruption in  administra-
tion."

154. That at the end of the motion,
the following be added, namely.—

'but regret that the Address does
not mention about the Govern-
ment's action plan and issuance
of directions to State Govern-
mnent to check the migration of
rural population to urban
areas."

155. That at the end of the motion,
the following be added, namely:—

"but regret that the Address does
not mention as to what effective
steps Government have taken or
propose to take to trace the
end-use of the securities scam
money."

156. That at the end of the motion,
the following be added, nameiy:—

"but regret that the Address does
not mention about the Govern-
ment's  determination to tackle
the growing menace of ISI (of
Pakistan) activities in India."

157. That at the end of the motion,
the following be added, nameiy:—

"but regret that the Address does
not  mention about  Govern-
ment's plan to flush out foreign
mercenaries operating in Jammu

& Kashmir and other parts of
the country."
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158. That at the end of the motion,
the following be added, nameiy:—

"but regret that the Address does
not mention any time bound
plan for solving the ever-grow-
ing unemployment problem and
to provide employment oppor-
tunities to unemployed youths
of the country."

159. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address does

not mention about the steps
Government propose to take to
remove  discontentment  prevail-
ing amongst the farmers by pro-
viding them remunerative prices
for their agricultural produce."

160. That at the end of the motion,
the following be added, namely:—

"but regret that the Address does

not mention about the steps
Government propose to take to
stop effectively the spread of
Punjab  militants'  tentacles in
other States."

161. That at the end of the motion,
the following be added, nameiy:—

"but regret that the Address does
mention about the Govern-
ment's directive to all State Go-
vernments with a view to stop
atrocities on Harijan/women/
tribals."

162. That at the end of the motion-
the following be added, nameiy:—

"but regret that the Address does

not mention about the safe-
guards Government have taken
against the  economic  uncer-
tainty and other short comings
that may arise in the wake of
Government's
policy."

economic reform
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163. hat at the end of the motion,
the following be added, nameiy:—

"but regret that the Address does
not mention the steps Govern-
ment propose to take to curb
the unproductive expenditure."

164. That at the end of the motion,
the following be added, nameiy:—

"but regret that the Address does

not mention the steps Govern-
ment intend to take to check
the declining tax revenue."

165. That at the end of the motion,
the following be added, nameiy:—

"but regret that the Address does
not mention the steps Govern-
ment have taken to preserve the
interests of the nation in the
World Trade Organisation."

166. That at the end of the motion,
the following be added, nameiy:—
"but regret that the Address does
not mention as to what concrete
measures  Government have  taken
for promoting export of manu-
factured goods."

167. That at the end of the motion,
the following be added, nameiy:—

"but regret that Address does not
mention about the steps Govern-
ment have taken to safeguard
the interest of the weaker sec-
tions of the country in the
wake of the new economic
policy."

168. That at the end of the motion,
the following be added, nameiy:—

"but regret that Address does not
mention about Government's
plan to improve P.D.S, working
in such a way to insure proper
relief to poor and middle class."

169. That at the end, of the motion,
the following be added, nameiy:—

"but regret that Address does not
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mention about Government's

action plan to meet the threat
to our security because of the
expanding Pakistani military
nuclear programme."

170. That at the end of the motion,
the following be added, nameiy:—

"but regret that Address does not
mention as to what steps Go-
vernment have taken to check
the KLF activities outside
Punjab like in Rajasthan."”

171. That at the end of the motion,
the following be added, namely:—

"but regret that Address does not
mention  about the  necessary
safeguards required before
schemes  for  privatisation  of
education and  health  sectors
are introduced."”

172. That at the end of the motion,
the following be added, nameiy:—

"but regret that Address does not
mention the steps Government
have taken to check the smug-
gling of arms into Kashmir from
Pakistan."

173. That at the end of the motion,
the following be added, namely:—

"but regret that Address does not

mention about the electoral re-
forms and other effective steps
Government propose to take to
put an end to malpractices in
the present day electoral
system."

174. That at the end of the motion,
the following be added, nameiy:—

"but regret that there is no
mention in the Address about
the measures Government pro-
pose to take for creation of a
new State of Uttarakhand as
demanded by the people and
proopsed twice by U.P. Legisla-
tive Assembly."
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175. That at the end of the motion,
the following be added, nameiy:—

"but regret that there is no
mention in the Address about
Government's  action  plan  for
the improvement in the living
conditions of people of back-
ward areas."

176. That at the end of the motion,
the following be added, nameiy:—

"but regret that there is no
mention in Address about steps
to prevent effectively devalua-
tion of the rupee."

177. That at the end of the motion,
the following be added, nameiy:—

"but regret that there is no
mention in the Address about
what effective steps Government
propose to take to check the
flow of illegal migrants from
across the border particularly
from the Eastern border."

178. That at the end of the motion,
the following be added, nameiy:—

"but regret that there is no
mention in the Address about
the  Government's  proposal to
deport the illegal Bangladeshi
migrants from the country."

179. That at the end of the motion,
the following be added, nameiy:—

"But regret that there is no
mention in the Address as to
how Government intend to face
the grave danger posed by the
presence in large number of
unauthorised settlers from Ban-
gladesh"

180. That at the end of the motion,
the following be added, namely:—

"but regret that there is no
mention in the Address about
Government's will to solve the
inter-state water  disputes  to
the  satisfaction of all con-
cerned."
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181. That at the end of the motion,
the following be added, namely:—

"but regret that there is no
mention in the Address about
the steps Government propose
to take to improve the telecom-
munication services in the
country to the satisfaction of
the subscribers."

182. That at the end of the motion,
the following be added, nameiy:—

"but  regret that there is no
mention in the Address re-
garding the measures adopted
by Government to check the
rising! revenue deficit GFD ratio."

183. That at the end of the motion,
the following be added, nameiy:—

"but regret that there is no
mention in the Address as to
how  Government propose  to
maintain  efficiency and effec-
tively of the army after re-
ducing the limits to required
standards-"

184. That at the end of the motion,
the following be added, nameiy:—

"but regret that there is no
mention in the Address about
the policy brutalities on the
Uttrakhand demonstrators in
Khatima on September 1, 1994
and near Muzaffarnagar on
October 1 last year and great
failure to punish the high offi-
cers found guilty by the C.B.1."

185. That at the end of the motion,
the following be added, nameiy:—

"but regret that there is no
mention in the Address about
Government's will to stop fund-
ing populist schemes as these
have invariably '"benefited" the
unscrupulous."”
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186. That at the end of the motion,
the following be added, namely:—

"but regret that there is no
mention in the Address as to
how Government propose to
check the better-off-section from
exploiting the process of libera-
lisation for their benefit and as
a result harming the weaker
sections."

187. That at the end of the motion,
the following be added, namely:—.

"but regret that there is no
mention in the Address about
the welfare  schemes to be
adopted by the Government for
the senior citizens of  the
country."

188. That at the end of the motion,
the following be added, namely:—

"but regret that there is no
mention in the Address regard-
ing health care schemes for the
senior citizens."

189. That at the end of the motion,
the following be added, nameiy:—

"but regret that there is no
mention in the Address as to
how the Government propose to
check the drift towards western
culture being promoted by
media."

190. That at the end of the motion,
the following be added,.nameiy:—

"But regret that there is no
mention in the Address about
Government's  failure to  pro-
mote sense of unity amongst
the people."

191. That at the end of the motion,
the following be added, namely:—

"but regret that there is no
mention in the Address of the
need to preserve and promote
Indians culture among the
people."
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SHRI VIREN J. SHAH (Maharash-
tra): Sir, I beg to move:

192. That at the end of the motion,
the following be added, namely:—

"but regret that the Address fails

to mention about the rampant
corruption in  the country in
general and  particularly  about
two scams, viz. Securities Scam
and sugar import scam which
had completely rocked the
country and the steps taken by
Government to obviate the
chances of occurrence of such
scams in future."

193. That at the end of the motion,
the following be added, nameiy:—

"but regret that Address does not
mention  about the  extensive
misuse of Terrorist and Disrup-
tive Activities (Prevention) Act
(TADA) by the authorities con-
cerned and the need to put an
end to the abuse of human
rights and the  assualt on
human  dignity  perpetrated in
the name of TADA."

194. That at the end of the motion,
the following be added, nameiy:—

"but regret that the Address falls
to  highlight the  deteriorating
law and order situation in the
country  particularly in  Jammu
& Kashmir State and the steps
taken by Government to inv-
prove the situation."”

195. That at the end of the motion,
the following be added, nameiy:—

"but regret that the Address fails
to mention about the increasing
crimes against women and wea-
ker sections of the society and
the steps taken to combat effec-
tively the situation."
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196. That at the end of the motion,
the following be added, namely:—

"but regret that the Address fails
to mention the achievements
made in the implementation of
the various rural development
schemes like IRDP, Jawahar
Rajgar Yojana and the Employ-
ment Assurance Scheme."

197. That at the end of the motion,
the following be added, namely:—

"but regret that Address does not
mention any  concrete  direc-
tions to contain the  wide
spread terrorist activities in the
country."

198 That at the end of the motion,
the following be added, nameiy:—

"but regret that the Address fails
to mention the details steps
taken or required to be taken
to assist the sagging small scale
industrial sector."

J99. That at the end of the motion,
the following be added, namely:—

"but regret that Address does not
mention any concretejsugges-
tions to contain the rising neck-
breaking inflation and spiralling
prices."

200. That at the end of the motion,
the following be added, nameiy:—

"but regret that the Address does
contain any programme for the
eradication of  poverty and
upliftment of poor and down-
trodden"

201. That at the end of the motion,
the following be added, namely:—

"but regret that the Address fails
to mention about the atrocities
on and rape of women volun-
teers of Uttrakhand in Muzaf-
farnagar (UP) by the personnel
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of security forces, about the
details of CBI report in this
regard and the action taken
against the persons involved in

such a heinous crime."

252. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address does
not contain any comprehensive
plan for tackling the increasing
problems of unemployment in.
the country and under-employ-

ment in the agriculture sector;

253. That at the end of the Motion,
the following be added, namely:—

"but regret that the Address does

not contain any proposal for
establishing  the institutions of
Lok Pal and Lok Ayukta to curb
rampant corruption at the

higher levels;

254. That at the end of the Motion,
the following be added, namely:—

"but regret that the Address does
not contain any  time-bound
programme for providing basic
and  elementary facilities  like
electricity, drinking water, pri-
mary schools and postal facili-
ties in all the villages in the

country,

255. That at the end of the Motion,
the following be 'added, nameiy:—

"but regret that the Address does
not contain any scheme to check
corruption in the Public Dis-

tribution System;
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256. That at the end of the Motion, the total backlog in the eco-
the following be added, nameiy:— nomy  mounting to  several

"but regret that the Address fails
to mention about any policy to
control the rising prices of
essential items of daily use like
flour, pulses, vegetables, milk,
sugar, etc.;

257. That at the end of the Motion,
the following be added, namely:—

"but regret that the Address does

not mention about the huge
pendencies of cases in  the
courts and need for evolving
ways and means to provide im-
mediate and cheap justice;

258. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address does

not  contain any  time-bound
programme for tackling the in-
surgency problems of the North-
Eastern region and for speedy
industrial ~ development of this
region;

259. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address fails
to mention about the increasing
frauds in the Nationalised
Banks and need for effective
measures to tackle these frauds:

260. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address does
not mention about the need for
setting up an Ombudsman for
redressal  of  customer's  grie-
vances relating to banking
services;

261. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address fails
to highlight the large-scale mis-
use of external assistance with

billion dollars;

262. That at the end of the Motion,
the following be added, namely:—

"but regret that the Address fails

to highlight the delays in the
utilisation of foreign loans
necessitating  the  payment 'of
huge amounts of commitment
charges;

263. That at the end of the Motion,
the following be added, namely:—

"but regret that the Address fails
to emphasize the need for taking
immediate and effective steps to
implement the  Prasar  Bharti
Act passed by Parliament in
1990;

264. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address fails
to give directions to the Govern-
ment to keep the broadcasting
media such as All India Radio
and Doordarshan free from
Government control;

265. That at the end of the Motion,
the following be added, namely:—

"but regret that the Address fails
to emphasize the need for evolv-
ing suitable ways and means to
check the large-scale exodus of
doctors, engineers and  techno-
logists from the country to
abroad;

266. That at the end of the Motion,
the following be added, nameiy:—

"but regret that the Address fails
to mention the reasons for the
delay in the recasting of Na-
tionalised  Banks' Boards and
emphasize the need for imme-
diately filling up of the large
number of vacancies of Non-
official Directors on these
Boards."
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SHRI S. MADHAVAN (Tamil Nadu):
Sir, [ beg to move:

273.That at the end of the Motion,
the following be added, namely:—

"but  regret Address  fails
to mention about the increase in the
incidents of shooting and killing of
Tamil Nadu fishermen by the Sri
Lankan Navy inspite of the assurance
given by the Government in the Parlia-
ment and the steps taken to protect
our fishermen."

that the

274.That at the end of the Motion,
the following be added, namely:—

"but regret that the Address does not

mention about the steps taken to solve
the problems faced by the people of
Tamil Nadu because of the ethnic

conflicts in Sri Lanka resulting in migration of
refugees into India and
thereby  threatening  the  security  of
the southern parts of the country."

275.That at the end of the Motion,
the following be added, namely:—

"but regret that the Address does not
mention about the steps taken to pro-
tect the maritime interests of the
country in the Southern Coastal Areas
from the increasing activities of smug-
gling."

276.That at the end of the Motion,
the following be added, namely:—

"but regret that the Address fails to
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mention about the failure of
to implement the Sethusamundram
Canal Project inspite of the recommen-
dations of all the expert committees

constituted by the Government."

the Govt,

277. That at the end of the Motion,
the following be added, namely:—

"but
mention

regret that the Address

about the steps taken to re-
store the rights of Tamil Nadu fisher-
men for fishing and navigation in the
historic waters between India and
Sri Lanka as guaranteed under
Indo-Sri Lankan Agreement
info in the year 1974."

does not

the
entered

278. That at the end of the Motion,
the following be added, namely:—

that the Address fails to
the failure of the Govt,
High Court Bench at

"but regret
mention about
to set up a

Madurai in Tamil Nadu State inspite
of the unanimous recommendation by
Jaswant  Singh  Commission  constituted

by the Government."

279. That at the end of the Motion,
the following be added, namely:—

"but regret that the Address does not
mention about the steps taken to re-
solve the long pending dispute in shar-
ing Cauvery waters between  Tamil
Nadu and Karnataka States."
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THE VICE-CHAIRMAN (SHRI
TISH AGARWAL): The House
adjourned till 11.00 AM. tomorrow.

The
fifty-nine
the clock till eleven of
clock on Wednesday, the
April, 1995.

then

minutes

House adjourned at
four of
the

26th

past



